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SHRI BHAGWAT JHA AZAD : What
right have you to criticise a Chief Minister in
this House? Who are you to do so? When the
Chief Minister is not there in this House, why
are you criticising the Chief Minister of
Mabharashtra?

MR. DEPUTY CHAIRMAN: Order
please.

SHRI BHAGWAT JHA AZAD : He has
got his own opinion.

SHRI ARVIND GANESH KULKARNTI :
You must know the rules and regulations and
functioning of this House. I have rightly been
permitted by the Chairman to raise it. I will
say all this. I have been rightly permitted by
the Chairman. I have got no obligation
towards you.

(Interruptions)

SHRI BHAGWAT JHA AZAD : You have
no obligation towards democracy.

SHRI ARVIND GANESH KULKARNTI : I
am permitted by the Chair. I do say that the
Chief Minister of Maharashtra has to be
pulled up by the Prime Minister for
degenerating and demoralising the judiciary.
This is my right.

MR. DEPUTY CHAIRMAN:
conclude now. (Interruptions)

SHRI ARVIND GANESH KULKARNI :
He is a good man. I was taken aback when T
was told he has said it. If he had not said it, I
have got nothing to say against him.

SHRI BHAGWAT JHA AZAD : Then
what about all this you have already said
about me. Why don't you withdraw this'!

SHRI ARVIND GANESH KULKARNI:
I will not withdraw.

SHRI BHAGWAT JHA AZAD : Why
not?

SHRI ARVIND GANESH KULKAR
NI : Some of his partymen said this.
Be bold enough and tell me who hns
said this. (Interruptions)
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SHRI BHAGWAT JHA AZAD:
You have no right to say anything ycu like.
Please be careful in future. We can hit back
like that.

SHRI ARVIND GANESH KULKARNI:
Don't talk these things. Sir, I was only
drawing attention to what the Chief Minister
of Maharashtra has said.

MR. DEPUTY CHAIRMAN: You have
said it. Now please conclude.

SHRI ARVIND GANESH KULKARNI :
Judiciary in Bombay is of high repute. It is
now discharing its duties with high
reputation. It is not only doing ith reputation
but as a model. And it will be demoralised by
such irrelevant and condemnable utterances
of the Chief Minister ot Maharashtra.

REFERENCE TO THE REPORTED
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REFERENCE TO THE ALLEGED

SABOTAGE OF THE TOP DEFENCE
PROJECTS OF THE COUNTRY.
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